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ingly of the other Ministers-who is 
.always present during the Question 
Hour, irrespective of whether his 
questions appear in the question list 
.or not. I have found him always very 
muc-h interested in maintaining the 
high prestige of Parliament. It is only 
when it is unavoidable and some other 
important matters require his attend-
ance that he is away from the House. 
I do not think it is right to deny the 
Prime Minister the privilege of choos-
ing what ought to be done. But I can 
say this much. Wherev .. I find that 
the Parliamentary Secretary or S<lme 
·other person who is officiating tor him 
to answer a particular question is not 
able to do so, I will keep it pending 
until the Prime Minister ca-~ s ,here. 
'There is no harm in it· So tar as this 
matter is concerned, the Parliamentary 
Secretary has answered it sufficiently. 
Let there be no general impressioD 
that we are trying to prevent the 
Prime-Minister from discharging his 
responsibilities. He i., in charge ot the 
whole administration. He knows what 
to do, so far as this matter is con-
cerned. 

8hr1 Vajpayee (BaIMl1lpur): The 
Deputy Minister is also not heN. 

Mr. Speaker: The Deputy Miniater 
has gone to America. 

8hr1 VaJpayee: Then the Parliamen_ 
tary Secretary should be promoted as 
Deputy Minister. 

Mr. Speaker: I am lure the Prime 
l4inister will canaider this recommen-
dation. 

II." Jua. 

PAPERS LAID ON THE TABLI: 

'!'be MJDIICer of 8teel, ,..... ... 
hel (Sardar Swana Smp>: I be, to 
lay on the Table a cepy of the Annual 
Report ot the Coal Board tor the 7Mr 
1t69-80. [Pl.ooecI '" UIhwv. IIH L,.-
""11.] 

ORISSA HOUSE RENT CONTROL (AMEND-

MENT) ORDINANCE, 1961. 

The MlDister 01 8tate In the MbURr7 
of Home Affairs (Bbrl Datar): I be, 
to lay On the Table, under article 
21! (2) (a) of the Constitution read 
with clause (c)(iv) of the Proclama-
tion dated the 25th February, 1961, 
issued by the President in relation to 
the State of Orissa, a copy of the 
Orissa HOUse Rent Control (Amend-
I'Ilent) Ordinance, 1961 (Orissa Ordi-
nance No. 2 Of 1961) promulpted by 
the Governor of Orissa on bhe lOth 
February, 1961. [Placed i1\ Libra",. 
See No. LT-2801/81]. 

Sbri ChlatamoDl Paalp-ahi (Pur!): 
This Ordinance was promulgated on 
the 10th of February 1961 and a copy 
of it is laid on the Table of the HOUle 
only in the month of April. We would 
like to know from the Home Minister 
whether he proposes to have the 
Orissa House Rent Control (Amend-
ment) Bill brouiht before thiI HolQIt 
during this session. 

Shri Datar: May I point out that the 
Ordinance .has already lapeed? 

8brl Cblntamonl PaDla'nlai: 141 
point is whether thc Home Minister 
l ~ to have the Orissa Rent 
Control (Amendment) Bill here dur-
ing this session. 

Shri Datar: So tar u lIhat matl.et' u 
concerned. Government had brought 
a Bill before the other House, under 
which the power. were dalc,ated to 
the President tor lerltlation. A con-
sultative committee baa also to be 
tormed in that respeel 'l'hat Bill hu 
been passed by the otJaeao Howe and 
will be comin, here. After the con-
sultative committee baa been tonned, 
this matter will be placed before II 

ANNUAL REPORT AJro AuplTm Accotnrra 
or 1'IU NATIONAL SMALL IXDvllTltIa 
CORPORATION l.IMrrD AND Ravmw or 

rra WOItIUJ(O 

'fte DeIIIIt,. MIa' Ii" ........ 
(8IIri .... Bbapt): Sir, on behalf of 
Bhrl Jrfallubhat Shah, I be, to lay on 


